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Dated : “Plo|at
APPLICATION 330
W.P. NO
, 03 i) by
Applicant
Shri G, Ramaswamy V/s The GM, Telecommunications & 3 Ore
To
1. Shri G, Ramaswamy - 4. The Assistant Gensral Manager (MM)
4, Ananthanagar III Crogs C/o The General Manager
Bapujinagar Kernataka Circle
G.E.F. poet Bangalora - 560 009
Bangalore — 560 026 5. The Divisional Engineer (Rural)
2. Shri S, Siddaiah Bangalore Telscom District
Advocate 19/1, B.V.K, Iyengar Road
421, 11th 'B' Cross Bangslore - 560 009

522922:;:'-3826 :;gar 6. The Assistant Engineer-in-Charge
Circle Telscom - Store Dspot
3« The Genesral Managsr Vijayanagar North Post
Telscommunications Bangalore - 560 079

Karnatake Circle 7. Shri M, Vasudsva Rao

Bangalore - 560 009 Csntral Govt., Stng Counssl

Bangalore - 1

P
lease find enclosed herew1th the copy of CRDER/ﬁxxvy
ik i
EROEROOE 155 seq by this Tribunal in the above szig
application on 21-8-87
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 21st DAY OF AUGUST, 1587
" Present : Hen'ble Justice Sri k.S.Puttaswamy Viee-chairman
Hen'ble Sri P.Srinivasan Memter (A)

APPLICATION Ne. 330/87(F)

G .Ramaswamy,

r/a Ne.4., Ananthanacar

111 rd COress, Bapujinagar,

G.E.F.Part, Bangzlere — 26, +ee Appliecant

( Sri S.Siddaiah ees Advecats )
Vs,

1. The General Manager,
Tele~cemmunicatiens,
karnataka Cirela,

Bancalere - 9,

2. The Assistant General Manacer(Mi)
C/e the Gensral Manacsr,
Karnstaka Cirele,
Bangalere - Y,

3. The Divisienal Encinser (Rural)
Bangalere Telscem District,
Ne.,19/1, t.V.klyengar Rzed,
Bangzalers - Y9,

4, The Ascsistant .Encineer-in-charce,

Circle Telscem-Stere Depst,
Vijayanagar Nerth Pest,

Bangalere - 79. ese Respendants

( Sri Mm.Jyzsudeva Rae 500 Advecate )

This apglicatien has ceme ug bafere the Ceurt
teday. Hon'ble Sri P.Srinivasan, Member(A) made the

ﬁell-wing H
OR ODER

The applieant, whe tesk vsluntary retirement frem
the pest ef Seectien Superviser w.e.f.1.12,1986, cemglains

in this applicatien that he Wzs EBeer wrencly held up zt

the Efficieney EBar('tB') stace ef his pay scale en 1.3.1983
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when he was dus te cress the same.

2, Sri S.Siddajieh, learned esunsel fer the appliecant,
centends that the zgplisant whe bslencs te & Scheduled coste,
W1 4 baecame due to cress the EE fer the first time en 1.3.1983
tut his case we&s net eensidered at that time but much later.
The Departmental Premetien Cemmittse('OPC') which met, for
the purpess enly en 31.1.1986 agparently censidered events
which sccured after 1,3.1983 an: deelared him unfit te cress
the EB. Acesrdincg te him, thes applicant had a geed ensugh
6« recovd @s en 1.3.1983 to be allewed te cre-s the EE. A
miner penalty wgas impessd en him fer alleced wreng claim
ef LTC, but that wss mueh leter than 1.3.1983 and sheuld

net have stecd in the way ef his ecressing the EB en 1.3.1983.

a5 Sri M.Jasudeva Rae, learned ceunssl fer the respen-
dents, centended that the OFC did net find the applicant fit
fer ersssing the EB en 1.3,1983, Ne deubt the OPC was held
en 31.1,1986, but it eensidered the character rell (CR) of
the apélicant as cn 1.3,1983, and alse en thres suecessive
detes, i.z., as @1 1.3.,1984, 1.3.1985 and 1.,3.1585, but
feund him unfit fer cressing the EE en all thess dates.

The erdarl impgséng penalty wss net talen inte acceunt fer

censidering his fitness as en 1.3.1583, Sri Ree asszrted,

s The raspendents heve preduced the recerdes of the

DPC as well as the annual CR ef the applicant, whieh we

have perused, We find that in the CRs &f ths applieant fer
v . avd

the yazrs 1980—81}/1981-82, the reperting efficer has cen—

sidered him fit fer premctien., In the repert fer 1982-83,

ne such celumn is avaikable, Hewsver, we find the fellswing

entries in the repert fer 1982-83 ;'Deveted ts duty',
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! industrieus', ftrustwerthy', 'managing staff reascnably
well' and 'ebsdient', while &cginst seme ether coulumns, the
semments are 'satisfactery!,'average' etc. The same is the
situatien in regard te tha CRs fer the tuwe earli;r ysars, uJe
ale of the visw thst fer the purpese ef dsciding fitness fer
€ressing béB, it is sufficient te see the CR fer tha year in
which‘a gcrsen becomes due fer eressinc the EB and fer twe
ye2ar immediately prier te it. Meresver, fer cressing EE,
the criterien te bs e2rplied sheuld net be the szme as fer
premetien te a selectien pest., Eearing thece facters in
mind, we are satisficd thet the CRs ef the agglicant fer

the three years 1980-81, 1981-82 and 1982-83 ar: geed eneugh
te 2llew him te eress the EE frem 1.3,1983. 1In this viaw,
it is ;nnaeessary te censider the pesitien as en.sub5.quent

dates, ie., 1.3.1984, 1.3.1985 and 1.3.1986.

S. In view of what we have stzted abeve, we have ne
hesitatien in quashinc the centents cf letters dated 17,2.1586
(Annexure-4), 5.5.1986(Annexure=6) and 27.4.1986(Annexure=7)
whereby the Jscisien of the DPC was intimated te the apglicant
been Y \
that he ha& beoen natLgllowod te tress the EB, We dirset the

respendents te allsw the applicant te eress the EB frem

1.3.1983 and te cive him ell esnsequentizl financizl tenefits

flewing therafrom. The acplicatien is allewsd en these terms.

Partiss te bear their sewn cests,

Sd--- e

VICESCHATRUAT /(C_'? MEMBER (A)
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